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Cabinet (Parliamentary Affairs) Secretariat Department

NOTIFICATION
The 23™ September, 2006
No. San.Ka. 1/vi. Ma. (rule) 4053/2006-929.— In exercise of powers conferred by
section-8 of Bihar Legislature (Salary, Allowances and Pension of Members) Act, 2006, the
Governor of Bihar makes the following Rules; namely: -
:: Rules ::
1. Short title and Commencement: -
(1) These Rules may be called Bihar Legislature Leader of the Opposition,
Parliamentary Secretary, Whip and Leader of the House (Pay and
Allowances) Rules, 2006.
(2) These Rules shall come into force with effect from 1* October, 2006.
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2. Unless anything repugnant to the subject or context, in these Rules: -

(a)

(b)

(c)

(d)
(e
()
(8)
(h)
(i)
0)
(k)

""Leader of the Opposition'' means the person recognized as such by the
Speaker, Bihar Legislative Assembly or the Chairman, Bihar Legislative
Council to the leader of the largest Opposition party in the House of
Bihar Legislative Assembly/Bihar Legislative Council, as the case may
be;

"Chief Whip'", "Deputy-Chief Whip' and '"Whip'' means any such
member who has been appointed as Chief Whip, Deputy Chief Whip
and Whip by the ruling party forming the Government and the Chief
Whip of the recognised main opposition party;

"Leader of the House' and ''Dy. Leader of the House'' means any
such member who has been appointed as Leader of the House and Dy.
Leader of the House in the Bihar Legislative Council;

""Parliamentary Secretary'' means the member appointed as such by the
Chief Minister;

"Member'' means any member of the Bihar Legislative
Assembly/Legislative Council:

"Act'" means Bihar Legislature (Pay, Allowances and Pension) Act,
2006;

""Personal Staff'’ means the personal Staff admissible from time to time
by the Government for the establishment of the dignitaries specified in
rule 2(a) to 2(d) of these Rules;

"Government'' means the Government of Bihar;

"Allowances' means Field allowance, Hospitality allowance, Travelling
allowance and Daily allowance;

"Travelling allowance' means such allowance which may be
admissible for journey by Rail/Bus/Road/Waterways;

"Facilities'" means the facilities of Housing, Vehicle, Telephone,
Medical, Furniture, Car Advance, Rail Coupon and Personal Staff.

3. Pay, Allowances and Facilities to the dignitaries specified in rule 2(a) to 2(d): -

(a)

(b)

(c)

(d)

(e)

The Leader of the Opposition, Chief Whip (ruling party) of both the
Houses of the Bihar Legislature and Leader and Dy. leader of the House
of Bihar Legislative Council shall be entitled to the pay, allowance and
other facilities at par with the Minister of the Government.

The Dy. Chief Whip (ruling party) and Chief Whip of main Opposition
party in both the Houses of the Legislature shall be entitled to pay,
allowances and other facilities at par with the State Ministers of the
Government;

Whips of both the Houses of the Legislature shall be entitled to pay,
allowances and other facilities at par with the Dy. Minister of the
Government.

The Parliamentary Secretaries shall be entitled to pay, allowances and
other facilities in accordance with their status as granted by the
Government.

The dignitaries specified in rule 2(a) to 2(d) shall get the facilities of
personal staff according to their status granted as Minister/State
Minister/Dy. Minister.
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Explanation: -

(i) The payment of pay and allowances and other facilities to the dignitaries
specified in rule (a) to rule 2(d) of these Rules shall be made by the
Secretariat of the Bihar Legislative Assembly/Legislative Council, as the case
may be.

(i) The payment of pay and allowances and other facilities to the Parliamentary
Secretaries shall be made by the Government.

4. The State Government reserves the right to interpret the provisions of these
Rules and make amendments, from time to time.

5. Repeal and savings.— From the date of Commencement of these Rules the
following Rules shall deemed to be repealed: -

(1) Bihar Legislature Whip and Leader of the House (Facilities and Allowances)
Rules, 1980 (as amended from time to time).

(2) Notwithstanding such repeal, any work done or any action taken in exercise
of powers conferred by or under the said Rules shall not be adversely
affected by these Rules.

By the order of the Governor of Bihar,
BHOGENDRA JHA,
Dy. Secretary to the Government.
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